This Detailed Public Statement (“"DP3S") is being issued by Microsec Capital Limited (“MCL"), the Manager to the Offer, on behalf of Edge Consultancy
Services LLP {the “Acquirer”) in compliance with regulation 13{4) of the Securities and Exchange Board of India (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011 and subsequent amendments thereto (“SEBI (SAST) Regulations™ “SAST Regulations") pursuant to the Public
Announcement ("PA") filed on April 14, 2012 with the BSE Limited and Calcutta Stock Exchange Limited and on April 16, 2012 with the Securities and
Exchange Board of India ("SEEI") and the Target Company in terms of regulations 3(1) & 4 of the SEBI [SAST) Regulations.

L. ACQUIRER. SELLER, TARGET COMPANY AND OPEN OFFER:
A INFORMATION ABOUT THE ACQUIRER
i. Edpe Consultancy Services LLP "ECSL7) is a limited liability partnership registered under the Limited Liakaity Parinarship Act, 2008 on June 28, 2010 having LLP idenfity
numbsrof &4A- 1653, Tharegistered offica is at Shop Mo, 1, Tanibai Miwas, Plot Mo, 251, Wadala Siation Road, Wadala, Mumbai 400031,
i The pariners of Edge Consultancy Services LLP are (1) Vishal Pankaj Dedhia, son of Pankaj Hini Dedhia, residing at 2004 Agarwal Bhavan, 2nd Floor, Flat No. 10, Rafi Ahmed
Fidwai Road, Wadala, Mumbai 400031 and (2} Vishal Dineshbhai Chavda, son of Dineshbhai Girdharlal Chewvda residing &t 28 B, ° Krupa®, Sharda Nagar Society, Kelawad
Road, Behind Central Scheal, Rajkot, Gujarat - 360005,
ii. TheAcquirer is engaged in the business of providing financial and managemant consultancy senices.
. Thereis no Person Acting in Concert (PAC') with the Acquirer.
w.  TheAcquirer has nof been prohibited by SEBI fram daaling in secuniies, in barms of any direcfions issued undar Section 118 or any other regulations made under tha Securilies
and Exchange Board of india Act, 1592 ["SEBIACT).
vi. TheAcquirer is notredated to the Target Company, its Directons and Promoders inany manner whatsoaver.
vii TheAcquireris an LLP, its shares ara not ksted or treded on any Siock Exchange.
wvii. Chatan M. Dadhia {Membership Mo. 044402), Chariered Accountants hawving office at 48, Patwa Chambars, 104/108, Clive Road, Mumbai 400009, Tel Mo..022-Z3481354, Fax
Mo 022-T34847334 has certified vide carificate dated April 14, 2012, tat the Net warth of Edge Consultancy Senices LLP is Rs. 76,59, 520- (Rupees Seventy Six Lecs Fifty
Mina Thousand Five Hundred Twenty Nina Only) as on March 31, 2012,

B.INFORMATION ABOUT THE SELLERS:

Wl. SHAREHOLDING AND ACQUISITION DETAILS:

The Cument and proposed shereholding of the Acquirer in Target Company and the dedails of their scquisition are as follows:

Details Acquirer
Mo, of Shares Percentage of expanded
equity share capital
Sharsholding as on PA date il Ni
Shares scquired under the SPA 3,306,508 50,58
Shares scquired between PA date and DPS date il Ni
Shares proposad fo be acquired in Open Clier (assuming ful acceplance) 1,481,802 26.00
Post Offier Sharaholding (Cn Diluted basis, as on 10th warking day after diosing of the Offer) 4,878,510 8558

IV. OFFER PRICE

i. The Equity shares of the Target Company ara currantly Ezted on the BSE Limiled {BSE) and the Calcutia Stock Exchange Limitad ("CSET). Howewar, due to non compliances of

varipus provisions of the listing egreement aver a period of ime, the trading of shares of the Target Company has been suspendad by the BSE Limited woa.f. Saptamiber 10, 2001

and it remains suspanded till dete.

ii. The equity shares of te Tanget Company ara nol frequently traded on BSE & CSE wihin the meaning of explanation provided in regulation 2(1)()) of the SEBI [3AST)

Regulations.
fii. ThEJOITer price of 5. 1.25 |(Rupee One and Twenty Five Paisa only) per fully paid equity share i jusfified in terms of regulation B(2) of SEBI (SAET] Regulations in view of the

follorwing:
| Wagotiated price Rie. 1.00 per Shara |
B |The walume-weighted average price paid or payabla for acquisition by the Acquirer during 52 weaks immediabaly precading the data of PA ot Applicable 4
'C|Highesi price paid ar payabde for acquisiions by the Acquirer during 26 weaks immediately preceding the dabe of PA ot Applicable |
0| The Valume-Weighbad fAverage Market Price of shares for a period of sixty trading days immediabely preceding the date of the PA as traded on the

Stock Exchange where the maximum volume of trading in the shares of the Target Company are recordad during such paniod ot Apolicable

E| Other financial Parametars Year ended March 31, 2011 Nine Month period ended December 31.2&'11{
| | Retum on Net Worth (%) Megaiie Napalive

i | Book value per share (Ris.) {10.81) [10.82]

ii | Esmings per Share [Rs.) {0002y [0.012] [

i. Lislof Salars:
Name Address Nature of Entity Listed or unlisted Shareholding in the Percentage of present
Target Company issued equity capital
of the Target Company
K ¥ Mahia 168, Judges Court Road,
Alipore, Kolkata T000ZT Individual Mot Appiicable 227500 4.14
Bharat Mohta 168, Judpes Court Rioad,
Alipore. Kolkala 700027 Individual Nod Applicable 100,000 182
Savita Mohlz 168, Judges Court Rioad,
Alipore, Kolkata T000ZT Individual Mot Appiicable 2331912 425
Ayanti Mohia 168, Judpes Court Rioad,
Alipore. Kolkata 700027 Individual Nod Applicable 100,000 .82
5 K Mahia 168, Judges Court Rioad,
Alipore, Kolkata 700027 Individual ot Appiicable B.000 0.1
Indian Glass & 9, Brabourne Road, Public Limited Compary | Listed on U P. Stock
Eleciricals Limited Tth Fioor, Kolkata 700001 Exchange Limitad B72.829 12.23
Security Company Limited | 9, Brabourne Riaad, Publbic Limited Compary Listed on Calcutia Stock
Tth Floor, Kolkata 700001 Exchange Limited 1,M2872 2387
Chetna Wood Products 7, Lyanz Ranga,
Private Limited 2nd Flaor, Room Mo 4G,
Folkata 700001 Prwwale Limitad Compary | Unlisied J86.955 .04
Acma Industrial Project 1, Brabourne Road,
Privaba Limited Tth Floor, Kolkala 700001 Priwale Limited Company | Unlisted 356,500 BAE
Tatal 3,396,608 B1.75

i Allthe above Sellers are part of curment Promoter Group of the Targal Company and they do not belong fo any Group.

ii. There has baen na change in name of the corparate selling sharaholders sinca incomporation.

iv. Mane of the Selers as mentioned above have bean prohibied by SEBI from dealing in securilies, in barms of directions isswed under Section 118 of the SEBI Act, 1952, as
amended arunder any ather regulation made under the SEBI Act, 1982,

C.INFORMATION ABOUT THE TARGET COMPANY:

i. Shrea Manuiacturing Compary Limiled (bearing CIN No. L3IGS0SWE 1876PLCO30798) was incorparated an Movember 30, 1576 under the Companies Act, 1958 with the
Ragistrar of Companies, Wast Bangal. The Target Company obtained the Certificate for Commencement of Business on July 21, 1877 fram the Regisérar of Companies, West
Bengal. The regestared office of the Target Company is situabad at 9, Brabourne Road, Tth Floor, Kalkata 700001,

. The Targel Company was incanporaied with ana of the main objects of ecquiring all the assets and Eabiliies of Indian Copper Corporation Limited (in Members' Woluntary

Liguidadion) and parmitted to carmy on business as manufacturars, producers, dealens. purchasers, sellers, procassors, importers. exportars, siockiesd, agents, brokers.
tradars, and reteilers of al kinds of paperand boards and arfidies mada from paper.
The shareholdars of indian Copper Corparation Limied {ICC), vide a special resolufion passed af the EGM of ICC held on June 13, 1573, decidad o put ICC into Mamiers'
Voluniary Liguidation. Accordingly, the Tarpet Company was incorporated with one of the main cbjects of acquiring the underiaking of BOC. As per the agreement dated
Jaruary 03, 1877 betweaen the Target Company and the liguidators of ICC. el the essats and isbilities of ICC {in Members' Voluntary Liquidation] ware tranzfarmed to the Target
Company. Undar the said agreemant, erstwhile stockholdars of ICC were given oplion bo esher become sharehalders of the Targat Company or take their money in cash.
Stockhoiders of erstwhile Indien Copper Corporation Limited who coted fo becoma members of Target Company have surnenderad their stock cerificates and have been
allotied shares in the Target Company. As on fhe dabe of this DPS, shareholders of ICC holding 748,880 unils of stocks of ICC are yed fo surrander their cerlificabes. As
and whan they surrander their stock carlificates, the Target Company shal alkat 189,345 equity shanes to such sinckholdars. The present issued equity share capital of the
Target Company i Rs. 55,002,770 comprising of 5,500.277 equity shares of Rs. 10 each. Considering the 198,345 equity shares which may have ta be allotted to the
sharshoiders of erstwhie ICC, the expanded equity share capilal of the Target Company would ba Rs. 56,856 220 comprising of 5,689 822 equity shares of Rs. 10 each
["empanded aquity shara capital™).

i. The Equity sharas of the Target Company are currandy listed on the BSE Limited (BSE") and the Calcuia Stock Exchange Limited {"CSE™). However, due bo non compliances

of varipus provisions af tha isting agreament aver a period of time, the trading of shares of the Tanget Company has been suspended by the Bombay Stock Exchange Limited

wae.f. Saptamiber 10, 2001 and it remains suspendad Gl dabe. The equity shares of the Target Company are nat frequently traded on BSE & CSE within the meaning of
explanation prowided in regulafion 2(1)(j) of the SEBI (SAST) Reguiations.

Briaf sudited Financial Information of the Target Compary for the years ended March 31, 2008, March 31, 2010, March 31, 2011 and % months period ended Decembear 31,

2011 are s follows:

=

Particulars Year Ended Nine Month pericd Ended
March 31, 2008  |March 31, 2010 * March 31, 20M December 31, 2011

Tolal Revanue (Rs. in Lacs] 085 057 | 0.98 -

Med Loss (A= in Lacs) [0.35) {0.14} | [0.12) (06T

EPS {Rs.) (0.006) o0 | (0002} [0.013°

MNed warth [Fls. in Lacs) [583.79) (58383 | [504.06) 1594.73)

* Mon annualized

D. DETAILS OF THE OPEN OFFER

i. The Acquirer is making an Open Offer to acquire 14,861,902 Equity Shares (including parily paid up shares) of the face value of Rs. 10 each ("Ofar Share'), rapresanting in
aggregate 26% of the expanded equity share capital of the Targed Company at a price of Rs. 1.25 {Rupae One end Twenty Five Peisa only) per fully paid up equity share of Rs. 10
each and Re. 063 par partly paid up equity sharas of Ais. §each payabla in cash, in sccordance with the provisions of tha SEBI [5A5T) Regulations and subject to the terms and
conditions sed out in this OPS and the latter of affar that will be crowlaled to the sharehalders in sccordance with the prowvisions of the SEBI [BAST) Regulafions |"Latter af
Oiffar”).

i This Open Offeris being made (o all the equity sharehoiders of the Target Company other than the Acquirer and the paries to the SPA. including persons deemed to ba acting in
concert with such partias, for the sale of shares of the Tarpat Compary.

ii. Ason the date of Public Announcement. bo the best of the knowladge of the Acquirer. na statulory appravals are required i be cbizined for the purpose of the Open Otffer. any
stetubory approvats are required or become epplicabla, the offer would be subject bo the recaipt of such statutary aporovals.

iv. Thi Offiar is not condifional and not subgact to any minimum lewvel of accaptance from the shareholdars.

v Thisisnotacompeding affer.

vi. The Equity Shares of the Tarpet Company will ba acouired by the Acquirer free from all liens, charpas and encumbrances and fogather with the nights afiached thereta,
including all ights o dividend, banus and rights offer declared thereaf.

viL Theara are no canditions stipulabed in the agreement betwaen the Sallers and the Acquirar, the meefing of which would ke autside the resonable control of the Acguirer and in
viaw of which tha offer might be withdrawn under requlafion 23 of tha SEBI (3A5T) Regulafions.

E. The Acquirer has no plans to alienate any significant essets of the Terget Company far a period of two years excepd in the ordinery course of business of the Tarpat
Caompany. The Tanget Company's future palicy for disposal of its assets, # any, for bwo years from the completion of Offar will be decided by its Board of Directors, subject to the
applicable provisions of the lew and subject to the approval of the sharsholders through Special Resalution passed by way of postal ballot in ferms of regulation 25(2) of SEBI
[SAST) Regulations.

F. Pursuant ta this Offer, the public sharshalding in the Target Company may reduce to less than the minimum public sharehalding required as par the Securities Confracts
[Regulation} Rules, 1957 &5 emendead and the Listing Agreement. The Acguirer undertakes thatif the publc sharsholding is reduced o below such minimum level they will take
necessany steps to facitate compliancas of the Target Company with the relavant prosisions of the Listing Agreement and other provisions of applicable laws, within the time
perod mentioned tharain.

. BAKGROUND TO THE OFFER

i. The Acquirer has entered inlo & Share Purchase Agreement {SPA”) wilh the Sellers anApril 14, 2012, for acouisiion of 3,396,608 fully paid up eguity shares of Rs. 104- each,
constitufing 61.75% of the issued equity share capital of the Target Company at & price of Re. 1)~ [Rupea Ona only] per fully peid-up equity share (Megofiated Price”) and of
27,000 fully paid-up Prefarenca Shares of face valua of Rs. 100 each representing 100% of the lotal issued Preference capital of the Targed Company at a prica of Rs. 1.22-
[Rupee One and Twenty Two Paiza only) per fully paid-up preference share in cash [fopeiher referred as the “Sale Shares™). The total
consideration paid by the Acquirer for 3.3%6 808 fully paid-up equity shares is Rs. 3,396,608 (Rupees Thity Threa Lacs Minety S&x Thousand Six Hundred Eight only)
and for 287,000 fully paid-up Preference Shares is Rs. 3,50,000 (Rupaes Threa Lec Fifty Thousand only) aggregating to Rs. 37 46,608 (Rupeas Thirty Saven Lacs Forty Six
Thousand Six Hundred Eightanly) { Purchasa Consideratian”).

i Aferthe completion of this Opean Offer and purswant to the transfar of the shares so acquired, e Acquirer shall hold the majarity of tha Equity Shares by virbue of which they wil
be in a position to exercisa effeciive managamant and canbrol over the Target Company.

ii. The Acquirer has depaosiled an amount of Ris. 1,853,000/- {Rupees Exghbaen Lacs Fifty Threa Thousand only) in cash in an escrow account, which is in excess of 100% of the
maximum consideratian payabia under the Open Ofar. Hence, in accordanca and in compliance with reguiation 24(1) read with reguiation 17 of tha SEBI (SAST) Regulations,
tha Aciuirer is entifled fo appoind ifs representative on tha Board of Direcors of the Targed Company after a period af 15 working days from the daie of this Detailed Public
Statement. Further, as stipulaied in regulation 22(2) of the SEBI [SAST) Regulations, after the axpiry of 21 working days from the date of this Deteled Public Stalement the
Acquirar may complate the acquisition of shares ar voling rights and coniral over the Tanget Comipany as contemplated in the SPA.

iv. ThiAcguirer may continue the exisfing business of the Target Comparry or may diversify its business activies in future with prior approvel of Shareholders. Tha main purpose
of takaovar is to expand the Company's business aciiities through axercising the effecive manapemeand and coniral ovar the Target Company. However, no firm decision in this
regard has been taken or proposed so far.

=

VI

Chetan N. Dedhia (Membership Mo. 044402}, Charlered Accountanis having offica at 48, Patwa Chembers, 104/108, Clve Rioad, Mumbai - 400 008, Ted Mo.022-23481354, Fax
Ma.022-23484334 has carifed vide carlificate dated April 14, 2012 that the ofar price of Rs. 1.25 (Rup=e One and Tweanty Five Paisa anly) per fully paid up equity share of Rs. 10
and Re. 0,63 par pary paid up equity shares of Ris. 5 eachis justified inferms of regulation &(2) of SEBI (SAST) Regulations.

iv. There have beanno corparate actions in the Tanget Company warraniing adjustmant of relevant prica parametars.

v. Asandaie there is na revision in Offer prica or Offer size. In case of any revision in the open offer price or apen offer sma, the Acquirer shall comply with regulafion 18 of SEBI (SAET)
Reapulations, 20111 and all the provisions of SEBI [SAST) Regulations, 2011 which ane reguired io be fulfilled for the said ravision in the Offer price or Offer size.

vi. If there is any revision in the affer prica on account of future purchases | competing offers, it will be done anly up ta the periad prior 1o three [3) working days before the date of
commencamant of the tandering pericd and wauld bea notified bo sharehalders.

FINANCIAL ARRANGEMENTS

i. The tofal funds required far implementation of the Cffer {ezsuming full accepiance), La., for the acquisition of 1,481,902 Equity Shares at a price of Bis 1.25 (Rupea ana and Twenty
Fiwa Paisa anly) par Equity Share is Ris. 1,852 378/- (Rupees Eighteen Lacs Fifty Two Thousand Three Hundred Saventy Eight only] {"Maximum Cansideraticn”).

il. The Acguirer has adequate financial resources and hes mada fim finencial arengemants for the implementation of the Ofer in full put of iis own soawrces! nebworth and no

barowings from any Bank andi or Financial Institutions are envisaged. Chedan M. Dedhia, (Membership Mo. (44402}, Chartered Accountants, having office at 48, Patwa

Chambars, 104108, Clve Road, Mumbai - 400 004, Tel Mo.:022-Z3481354, Fax Mo_022- 23484334 has cerified vide cerlificaba dated April 14, 2012 that sufficiant resources are

avalable with the Acquirer for fulfiling the chligations under this Offar in full.

In accordanca with reguiation 17 of tha SEBI {3AST) Regulations, an escrow eccount has been created in the form of cash daposit for an amount of Rs. 1,853,000/ (Rupaes

Eighiean Lacs Fifty Three Thousand anly) ("Cash Deposif”) placed with HDFC Bank Limited, Canéral Plaza Branch, 26 Sarat Bose Road, Kolkata- 700 020, (Escrow Bank) for the

perfarmance of tha Acgquirar's obligations under the SEBI (SA5T) Regulations. The cash depositis in excass of 1007% of the maximum consideralion payabla undar tha offer.

iv. The Menager o the Offer is authonized 1o operade the abave mentionad Ezcrow account and has been duly empowered o reslize the velue of the Escrow Account in barms of the
SEBI{SAST) Regulations.

v. Basad an the above, the Manapar to the Offer is satisfied sboul the ability of the Acquirer to implement the offer in accordance with the SEBI (SAST) Regulafons. Furiher, the
Manager o the Offier confirms that firm armangement for funds and money ana in place bo fulfil e Opan Offer abligations.

STATUTORY AND OTHER AFPROVALS

i. Ason the date of this DPS, there are no stalulory aporovels required bo acguire the aguity shares fendered pursuant o this Open Offer. If any statutary approvals are required or
become applicabile, tha Opan Offer would be subject to the receipt of such statulory spprovals alsa. The Acquirer will not proceed with the Opan Cfier in the event such statutory
approvals are refused in terms of regulation 23 of the SEBI {SAST) Regulations, 2011. This Open Offer is subject fo al other statulory aporovals that may become applicable ata
later date befora the completion of the Open Offer.

i.. Incase of delay in receipt of any statuiory approvalis), SEBI has the power to grant exiension of time to Acguirer for payment of consideratian o the public sharehalders of the
Target Compary who have accepbed the Ofer within swch period, subject to Acquirer agreeing to pay inferest for the delayed pericd if directed by SEBI in terms of regulatian 18(11)
oftha SEBI [SAST) Regulafions.

ilL. There are na canditions stipulabed in the egreement betwaen the Selers and the Acguiner, the mesting of which would be culside the reasonable cortral of the Acquirer and in view
of which the ofiar might be withdrawn undar regulation 23 of the SEBI |SAST) Regulations.

Vil. TENTATIVE SCHEDULE OF THE ACTIVITIES PERTAINING TO THE OFFER

Activities Day & Date

Public Announcament Saturday, April 14, 2012
Datsiled Public Statement Friday. April 20, 2012

Lest Date for Competing Ofer Maonday, May 14, 2012
Identified Data® ‘Wednasday, May 23, 2012

Dale by which the Latter of Offer will be despaiched to the shareholdiers

Lest date for revising the Ofiar Prical Offer Sz

Lest Date by which Board of Tanget Company shall give its recommendation

Adwariizamant of Scheduls of Activities for Open Cffer, sietus of statulory and ather approvals in newspaners
| RN ot

Date of Closure of the Cffer

Dale of communicating the rejaclion accaptanca and payment of consideration for the accepled shares

‘Wednesday, May 30, 2012
Thursday. May 31, 2012
Monday, June 04, 2012
Tuesday. Juna 08, 2012

Wednesday, June 06, 2012
Tuesday, June 18, 2012
Tuesday. July 03, 2012

*Ineniified Date is anly for e pupose of defermining the names of the shareholders a5 on such dads fo whom the Lelfer of Ofer would be sant. Al owners [registered ar
unregistared) of equily shares afthe Targed Company (excapd ha Acquiner and the Selers] are slipible fo participate in te Ofar sny ime before the chosure of the Ofar.

Vill. PROCEEDURE FOR TENDERING THE SHARES IN CASE OF NON RECEIPT OF LETTER OF OFFER

I,

X

i. Al owners of equity sharas, except the Acguirer and Saliers, registered or unregisiered, are eligible to perticipate in the Offer anytime before the closure of the Offer.

il. Shareholdars of the Target Company wha wish to avail of and accept the offer shall send! daliver the Form of Accaptanca along with all the revelant documents to the Riegistrar i
the offer Purva Sharegistry (India) Private Limited &t Uinit na. 9, Shiv Shakli Ind. Esft., J R. Boricha marg, Opp. Kasturba Hospital Lane, Lower Paral [E} Mumbai 400 011
whethar by hand defivery on weekdays or by registered post, 0 as to reach on or bafore the closwre of the Offiar, ie. June 19, 2012 in accordance with the instructions specified
in the Letter of Offer and the Form of Accaptance.

il. Shareholdars wha wish o tendar their equity shares purswant fa tha Offier wil ba reguired o submit the Form of Acceptance, Onginal Share Cerlificata|s] and transfer deed(s)

duly signed o the Registrar to the Offer, so as ba reach on or before the closure of the Offer, ia. June 19, 20912,

iv. Incase of non-raceipd of the Latber of OSar. shareholders may download the same from the SEE| website or abiain a copy of the same from the Manager to the Offer or Registrar
to the Offer on providing suiteible documentary avidence of acquision of the said shares.

Unreqgistered owners ar sharehalders who have not received the Letter of Offar may send their consend, fo the Regisirar to the Ofier, on a plain paper steting the name, addrass,
folio numiber, disfinclive numbars, number of shares held, number of shares offarad, alang with the documents as mentioned abave. so &s bo reach the Registrer to the Offer on
or befara the dosure of the Offer. No Indammity is required fram tha unregistarad awners.

i. Shareholdars of Target Company wha hawe sen their equity sharas for fransser should submit Form of Accepiance duly completed and signed. copy of the letier send fo Targed
Company {for transfar of said shares) and acknowladgement recaived thereon and valid share fransfer form.

il. In casa the number of shares tendered by the sharahalders ara more than the shares agreed o ba acquired under the Offer, the Acquirer shall accept the offars received from tha
sharehalkders on a praporiionale basis in consultation with the Manager to the Ofar. taking care to ansura that the basis of acceptance is decided in & fair and equitsble manner
and doas nat result in non-merkedabls lots. Provided thal scquisition of equity shares. from a sharehalder shall not be less than the minimwm markedabla lot ar the entire
halding, if it & kess than the marketable kot
vil. The Registrar 1o the Offer will hold in trust the Shara Cerlificaba(s). Form of Acceptance and the fransfer deed|s) on bahalf of the shareholders of Target Comparny who heva

eccapbed the Offar, ungl the drafts for the considaration endlor the unaccapéed equily shares | share cerlificates ane dispatched! retumed.
ix. Unaccepied shara cerificales. iransfer forms and other documends, if any, will be retumed by registerad post at the Shareholder’s / unregestared owner's sole risk to the sale ! first
Shareholder.

DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OPEN OFFER WILL BE AVAILABLE IN THE LETTER OF OFFER
OTHER INFORMATION
i. Pursuant to regulation 12 of the SEBI [SAST) Regulations. the Acquirer has appointed Microsec Capital Limited as "Manaper o the Offar”.

Thea Acquirer has sppointed Purva Sharegistry (India) Private Limited at Unitno. 9, Shiv Shakti Ind. Estt., J R Baricha Marg, Opp. Kasturba Hospitel Lane, Lower Paral (E)

Mumbiai 400 011 &z Registrar to the Cffer.

il. Thea Acquirer eccapds full respansibility for the infarmalion condained in the Publc Armouncement & Dataled Public Statement end alsa for the obligations of the Acguiner laid

dawn in the SEBI {3A5T) Regulations.

v. This Dedailed Public Statement will also be available on SEBI's websie at www.sebi.povin.
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Issued by the Manager to the Offer

MICROSEC CAPITAL LIMITED

Azimganj House | 2nd Floor | 7 Camac Street | Kolkata - 700 017

Tel: +#31-33-2282 9330 (5 Lines) | Fax: +91-33-2282 9335 | E-mail: mgoenka@microsec.in
Website: www.microsec.in

Contact Person : Mr. Manav Goenka

ﬁ
MICROSEC

MICRO FOCUS, MEGA WEALTH

Place : Kolkata

For and on behalf of Edge Consultancy Services LLP

Dratad : April 20, 2012




